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I N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

CONTEMPT PETITION (C) NO. 379 OF 2009
| N
SPECI AL LEAVE PETITION (C) NO._ 14820 OF 2009

AAREM SUBBA NARASA REDDY ... PETI TI ONER
VERSUS
R RAMKANTH REDDY, CHI EF SECRETARY  ..... RESPONDENT
W TH
CONTEMPT PETI TI (]\II :‘\|C) NO_ 393 OF 2009

SPECI AL LEAVE PETITION (C) NO. 14820 OF 2009

PALLE YELLA REDDY & ORS.  ..... PETI TI ONERS
VERSUS
R RAMKANTH REDDY, CHI EF SECRETARY & ORS...... RESPONDENTS
ORDER

M. L. Nageswara Rao states that in view of
subsequent devel opnents, the <contenpt petitions be
di sm ssed as wi t hdr awn.

Ordered, as prayed for.

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI
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DECEMBER 03, 2010.



